IN THE CENTFAL ADMINISTRATIVE TRIBUMAL, JRI-UR SEWCH, JAIPUR

0.8, N, 307793 D, of order:
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Counsel for the rezponlents

CORAM 3

Hon'hle Mr.Gopal Frishna, Mzmberi{Judl.)
Hor'tle My ,0.P.Sharms, Member (2dm.)

PER. HON' ELE MR .0, P .SHARMA, MEMESER (ADM.)

., 1585, wherein
vad thdt the 2hirgs sheet d3ted 2,7.93 (Anri,2-1) m3y
e gqueshed @rd the applicant's rewe @y o consdidered for promo-
tian‘ii?iﬂme post of Pegiomal Provident Fund Commigsionsr cr,II,

\E past ab Begier

as if no enguiry had reer orderad dc&inst hiwm, &nd from the Jdate

his jurniore have heen con@idered end promotad, Hz has &lszo

L)

praved for condegquential hensfite of poy, Seniority, ets

. Wz he8ve hszard the'de1 &t Who vas present in person
and the lz@rnzd counsel LoX the rezpondznte &nd have gone through
the rz2ovds, Varicus grounds have besn raised in the epzlicetion
in :uﬂunrt 2f the relisfz sought hy the eapplicérc., The respon-
Aents have in their reply ccontsstaed the cleimz of the &pplicaet
However, the applicant dueing the Arguments did mot prez: the

varions reliszfs

m

oucht but instead 2yreed to the suggestion nede
ks the leernsd counsel for the vespondents thét the enguicy ard
the dizciplingry proceedings ey we comzleted withir @ tine

framef to he specifizd Ly the Tribunel, Ie thafe clircumatincss,

we diract that the srguire urder Fule 10 od
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Azrt Fand Staff (CCA) Pales, 1971,
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11 L complzted by Che
rezoondents withip @ periéd of 4 months from the date of the
rzzelint of @& 2opy of thiz ordsy and the sntire disciplimdry
rrocsedings culmindcing in the passing of the £inal order uy tha
Discipliary RPathority shall be c@ncluﬂed within @ furthsr period
£

oL noaths .  In 2@3e the @prolicant is exonsyratad of the chirges
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zniitled to 4ll the comse-
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3se thz agplicant is aggrieved Ly
Ly the Dizciglinary Authoricy he
Triktunal aftsr exhaustclag the

in ths

regedies availakle o him.

203ts,
. ¥
Criyse
(Copal Erishna)
MemberiJ),



